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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CU TTACK B ENCH;3;CU TTACK,

0., A,Nn,669 oF 1994,
Cuttack, this the Ist day of Aaugust, 2000,

Jayan ta Kumar Panda & another. eee Appl icants,

Unimn of India & onthers. eoe Respmdents,

For Instructims,

" g whether it be referred to the reporters or not? \é@q ;

2 Whether it be circulated to all the Benches of the
Central Administrative Tribunal or not? N‘*b :

o k-——"'\ .
(G. NARASIMHAM)
MBEMB ER (JUDICIAL)
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/ 0\ CNETRAL ADMINISTRATIVE TRIBUNAL
. CU TTACK B ENCH :CU TTACK.

~
‘ original Application No, 669 of 1994,
Cuttack, this the Ist day of August, 2000,
CH RA M:
THE HONOURABLE MR, SOMNATH SOM, VICE-CHAIRMAN |
AND |
THE HONOURABLE MR, G, NARASIMHAM, MEMB ER (JUDL, ) « |
l., Jayanta Kumar Panda, Aged about 26 years,
Son of late Ram Prasad Panda of Village-
Khairapadar, PosKhairapadar, PS ;Dharmgarh,
DistiKalahandi,
2, Manoj Kumar patra,Aged aboit 26 years,
Son of Krushna Mohan Patra of vill,/
PosKhairapadar, PssDharmagarh, pist,
Kalahandi, oo ves Applicants.
BY legal practitioner; M/s,S.K.Ray,D.R.Mchapatra,advecates,
l., Union of India represented by the Chief postmaster
General,nrissa ,Bhubaneswar,Dpist,Khurda,
2, superintendent of post nffices, At/Po/PssBhawanipatna,
Dis tjkalahandi,
3. Employment nfficer,At sBEmpl oyient exchange nffice,
At/P~/Ps;Dharmagarh, pist,Kalahandi,
eess Respmdmts.
By legal practitioners Mr, A,K.Bose,Senior Standing Caunsel.,
Q0 R DL RBGR
MR, SOMNATH SOM, VICE-CHAIRMAN;
\?’Som In this original Applicatim, the two petitioners have prayed

for a direction to the supdt, of post offices,Bhawanipa tna, Res.No, 2
to issue call letters to the applicants in pursuance of letter
No, 317,dated 27,10,1994 issued by the muployment Exchange nfficer
for the post of EDBPM,Khairapada Branch post nffice,Departmen tal

Respondents have filed cwinter opposing the prayer of the applicants,

25 For the purpose of c msidering this nriginal Applicatim,it

is not neCéssary tn go into ton many facts of this case, The
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admitted position is tha-t.:z}or filling up of the anticipated
retirement vacancy in the post of EDBPM,Khairpadar Bo,selection
process was initiated by the pepartmental Authorities and the
empl oyment exchange authorities were moved in letter dated
22,9,94 to spmsor names of suitable candidates for the post
of BPM,Khairpadar within a period of thirty days.In respmnse
to this, pmpl oyment Exchange,Dharmagarh sent a list of ten

candidates in his letter dated 21.10.94 which was received in the

0/0. the Respondent No,2 o 24,10, 94,

s Grievance of these two applicants is that they had
registered their names in the enpl oyment exchange and even though
persons whose names have been registered later than them where
spa:sored by the puployment officer in his letter dated 21.10, 94,
thelr names were not sponsored by the puployment officer and
because of this, they approached the empl oyment exchange
authorities,who in his letter dated 27.10,94 issued a seadnd

list of 28 candidates. This wetter was received by the Res.No».2

m 31,10,94,apparently in this letter names of these two
applicants have been spmsored, According to the procedures, the
Departmental Authorities had issued intimation calling upom the
candidates sposored in the first list to file detailed applicatim
al mgwith necessary documentation but no suéh letter has been
issued but no such letter was .issued to the 28 persms spmsored 1
in the secend list and that is why the two applicants have Came

up in this original Application with the prayer referred to above,
4, Respondents have taken the stand in their counter that the
Empl oymen t: gxchange Authorities shoild sponsor names within 30
days and if no such 1list is received or if list is received

after the anove periad, then public notice is to be issued
inviting applications from the general public for filling up of the

post of EDBFPM.Respcidents have stated that in this case, Bupl oyment
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exchange authorities has sent names within a perind of thi rty
days. They have acted on the first list sponsoring ten names ,
Déparﬂttental Rales did not provide for entertaining the second
list of candidates which was also received much after the thirty
days periocd and therefore, the Departmental Authorities have taken

no action in the second list,

5. We have heard My, AK Bose,leamed SSC appearing for the

Respaidents and have also perused the records.

6. The main grievance of the applicants is that even thaigh
they had registered their names in the Employment Exchange, the
Empl oyment nfficer, pharamgarh did not sponsor their names but
sponsored names of @ertain other persms whohad registered théir
names after the applicants.gven if this allegatim is true then
the the lapse is of the pEmployment nfficer,pharamgarh and any
lapse on the part of state functiommeries in the matter such as
this can not be adjudicated before this Tribunal and the propert

forum is the orissa Agministrative Tribunal,

7. So far as the appointment of ED3PM is concemed the
procedure is laid down innpg Circular dated 4,9,82 gist of which
has been printed at pages 89 and 90 of swamy's compilation of
service rules of gp Staffs(7th edition).'.vriese instructions
provide that if no list is received from the empl oyment exchange
or even if the list is received bpyond the period of 30 days

thén public notice is to be issued. There is no provision in these
instructions for entertaining the secmd list sent by the

empl oyment exChange authorities much after the period fixed

is over.

8. In view of this, the action of the Respﬁhdents in not
acting upon the second list can not be foind fault with.Moreover,
applicants' prayer for a direction to the Respondents to issue

them call letters for interview to the post of EDBPM,Khairpadar
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B0o is also misconceived because for the post of EDBPM, there is no
A interview,
] 9, In view of this,we hold that the application is not

-

entertainable and the same is rejected.No Ccosts, .

L. I
(G. NARASIMHAM)
MEMB ER (JUDICIAL)

KNM/CM, |



